
Nihar Jyoti Nath-vs-State of Assam

Misc (Crl) Bail Case No 499 of 2022

t2-to-2022

Learned Counsel for the petitioner/accused is

present.

Today was fixed for case diary. Accordingly, the

case diary has been received.

This is a bail petition filed u/s 438 of CrPC by the

petitioner/accused Nihar Jyoti Nath praying for granting pre-

arrest bail in connection with in connection with Jamuguri PS

Case No. 87122 uls 1431t461147132513331307 of IPC.

The prosecution's case in brief is that on

09-07-2022 at about 9/10 pm in Dekachuburi one person by

the name Debajit Nath died as a result of live electric line fall

on his body for which local people made the situation tense

and volatile to which the OC of Jamuguri PS call the

informant following which the informant along with his Lat

Mandal Manas Borah and 3 nos of Gaonburah rushed to the

.' place but the accused persons named in the FIR allegedly

threatened and tried to kill the informant (who is the Circle

Officer of Naduwar Circle) by pressing his neck and kicking

him on his chest and abdomen and also assaulted Manas

Borah causing injury thereby preventing them from

discharging their official dutY.

Heard the learned Counsel for the

accused/petitioner as well as the learned PP and perused the

case record and the case diary carefully.

The learned PP objected to this petition and

stated that the accused person is an FIR named person and

he restrained the Govt. Official from conducting their duty.



Hence, he could not be allowed on pre-arrest bail.

I f ind that the incident occurred due to

emotional situation amongst the gathering of a group of

people due to death of one Debajit Nath of the village due to

electrocution on 09-07-2022. The ejahar was lodged after

two days of the incident. The medical prescription issued by

the M. & H.O.-I, i/c Sootea NPHC, Sonitpur on 11-07-2022

i,e. after two days of the incident. Moreovel already the

other co-accused persons named in the FIR had been

allowed to go on pre-arrest bail by this couft on earlier

occasions.

Accordingly, considering all the facts and reasons

stated above, the prayer for pre-arrest bail filed by the

accused/petitioner Nihar Jyoti Nath is allowed.

The accused/petitioner Nihar Jyoti Nath is

directed to appear before the Io within 7(seven) days from

today and the event of his arrest in connection with his case,

the arresting authority is directed to release him on bail of

Rs.25,000/- with one surety of like amount with the following

conditions:

.' 1. He shall not hamper and tamper the

evidences and witnesses of this case,

2. He shall co-operate with the IO during

investigation,

3, He shall not leave the jurisdiction of this court

without prior permission of the IO.

Inform the IO accordinglY.

Return the case diary in sealed envelope.

With this order, this Misc case is disposed of.

i/c Addl Sessions Judge(FIC),
SonitPur, TezPur


